PR

g g
NATIONAL HUMAN
RIGHTS COMMISSION

STATESMAN, Delhi, 3.3.2024

Page No. 2, Size:(5.42)cms X (7.38)cms.

Petdogattacks7-year-old girl,
caseregistered againstowner

STATESMAN NEW'S SERVICE
NEW DELHI, 2 MARCH

Aseven-year-old girl suifered
injuries after she was alleged-
lybitten by a pitbull dogin Jagat-
puri, days after a toddler was
killedin attacks by straycanine
in the city.

“0On 1st Marchat 20:47 pm
aPCRwasreceived at PS Jagat-
puriin whicha womansaid that
her 7-year-old daughterwas bit-
ten and dragged by apitbull dog
other neighbour,” police sai
onSaturday. Onreceiving the
PCR call, staff reached at spot
andenquiredaboutthe gid. The
victim was found with her
motiher at her residence at Gali
No 2, Jagatpuri and a dog bite
waspresenton thebody of the
victim, they said.

Asper the police, themoth-
erofthegirl toldthatat around
Gpm theincdenthappened and
she tookher girl to the local doc-
torand gotthetreatment. The

victim girl along with her moth-
er were sent to the Hedgewar
Hospital tor the medico legal
Case.

Police added that the dog
owner has been identified as
Shivanand Bhaskar, anda case
under section 289 and 337 of
Indian Penal Code (IPC) was
registered against him on the
statement of the complainant.

The National Human Rights
Commission (NHRC) had issued
noticesto Delhi'sChiefSecre-
tary, Commissioner of NDMC
andPolice Commissioner over
the recent deathofatoddlerdue
to stray dog attack and sought
adetailedreportin the matter
within sixweeks. The two-year-
oldgirlwas mauled to death by
a pack of stray dogs in the
Tughlak Lane area on 24th
February.

ChiefMinister Arvind Kejri-
wal had met the family of the
victim and assured ofall pos-
sible assistance.

i':heStatz Sun, @3 March 2824 @
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Snakebite death

summons issued to 3
dist Collectors by NHRC

PNS ® BHUBANESWAR

The National Human
Rights Commission (NHRC)
has issued conditional sum-
mons afresh to district Collec-
tors of Keonjhar, Mayurbhanj
and Bhadarak to appear before
the Commission on April 10
along with detailed action
taken report including the sta-
tus of payment of ex-gratia
amount to the family mem-
bers of the deceased persons
due to snakebites.
Considering the petition
filed by lawyer and rights ac-
tivist Radhakanta Tripathy and
the reports submitted by the
Centre and State authorities,
the NHRC passed the order.
Tripathy alleged that due to
negligence of the School and
Mass Education Department
and district administration of
Keonjhar, three students died

after a venomous snake bit
them, while they were sleep-
ing inside a coaching centre
in the Nischitapur area in
Keonjhar on July 22, 2023.

Amongst the disaster cau-
salities in Odisha, snakebite
deaths alone accounted for
more than 40% and snakebite
death cases in Odisha became
more than double in the year
2021 especially due to short-
age of anti-snake venom
stocks in the Government-
run-health facilities. The AVS
(Anti Venom Serum) is also
noteasily available in the open
market in Odisha.

Tripathy requested the
NHRC for payment of com-
pensation and benefits under
the social welfare schemes to
the next of the kin (NoK) of
the deceased persons, action
against the officials for their
lapses who failed to ensure

safety and security to the stu-
dents running coaching cen-
er, adequate availability of
anti-snake venom in the hos-
pitals, maintenance of a com-
prehensive national data of
snakebite cases, make more
search on the issue and desig-
nate the snakebite as a 'Notifi-
able Disease’ within the 'Inte-
grated Disease Surveillance
Programme' to get a perma-
nent solution etc.

Pursuant to NHRC notice,
both Centre and State and the
district Collectors of Boudh
and Bolangir submitted the
requisite reports.

The CDMO, Keonjhar sub-
mitted that four children
namely Raja Naik, Akash
Naik, Elina Naik and
Snehashree came to the De-
partment of Paediatric,
DDMCH, Keonjhar, at differ-
ent times with the alleged

snake bite.

It was reported by the
school teacher that the chil-
dren used to sleep on the floor
of the hostel and were bitten
by poisonous snake. Akash
Naik was alive after getting
all necessary treatment mea-
sures at DDMCH, Keonjhar
and SVPPGI, Cuttack.
However, rest three children
Raja, Elina and Snehashree
died due to bite of poisonous
snake which was confirmed
by the post-mortem exami-
nation.

However, the District Mag-
istrate, Keonjhar has yet not
reported regarding payment
of ex-gratia amount to the
family members of the de-
ceased children. Similarly, the
requisite reports from the
DMs, Mayurbhanj and
Bhadark have also not been
received, the NHRC observed.
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orderscompensation

STATESMAN NEW S SERVICE
BHUEANESWAR, 2 MARCH:

The NHRChas recommend-
ed the State Government to
pay compensation of one
lakh rupees and ensure
recanalizationoperationofa
speech impaired unmarried
tribal youthwho was subjected
tofamily planning operation
forcibly without following
due procedure.

The NHRC inits 1 March
order stated “recanalization
be done after taking consent
from him, and as per due
procedure etc.”

According to a petition
filed by Lawyer and Rights
Activist Radhakanta Tripa-
thy, the NHRC passed the
order after receiving reporis

fromthe State Government.

Tripathyalleged that health
officials of Mathili Sub-Divi-
sional Hospital, Malkangiri
District had performed vasec-
tomyon3 August 2023, on one
Divyang (dumb) unmarried
youth Ganga Durua, a tribal
for the sake of highlighting
increased cases of vasec-
tomies in the area. It is stat-
ed that the operation was
carried out onthe basis of an
ASHA worker’s report but
without taking any consent
of the victim.

Tripathy requested the
NHRC for impartial investi-
gation of the case and com-
pensation, justice to thevic-
tim.

Pursuant to the NHRC
notice, the State in its reply

stated that compensation of
Rs.2000/- hasnot been paid
to the beneficiary but the
ASHA worker namely Hekha
Mandal as itwasinformed that
the victim did not have a
bank account. This was found
to be against the procedure
of Direct Beneficiary Trans-
ferand theamount disbursed
to ASHA had to be recovered
and to be paid directlyto the
bank account of the actual
beneficiary. The operating
surgeon has been issued
show-cause notice by the
CDM and PHO, Malkangiri
regardinglapse in determin-
ing eligibility and cond ucting
of surgery without proper
screening.

The NHRC issued Show
Cause Notice to the Chief

Secretary, directing him to
show causewithin fourweeks
as to why the Commission
should not recommend pay-
ment of compensation of
rupees one lakh only to the
victim.

Inreplyto the Show Cause
Notice, the operating sur-
geonhas mentioned that the
negligence had been done
unknowingly by him . The
recanalization of the NSV in
case of Ganga Durua, needs
tobe done after obtaining vol -
untary consent from him. If
he agrees for the procedure,
then Superintendent SDH
Mathili has to ensure provi-
sion of travel, procedurerelat-
ed requirements and neces-
sary coordination support
for the same.

Sun, B3 March 2824 Gorie)
lw tesmn https://epaper.thestatesman.com/c/74671336 )
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Kendrapara, March 2:
The National Human
Rights Commission (NHRC)
has recommended Odisha
government to pay a com-
pensation of %1 lakh and
ensure the recanalisation
operation of a speech-im-
paired unmarried tribal
youth who was subjected to
a family planning opera-
tion forcibly without fol-
lowing due procedure.

Adjudging a petition filed
by rights activist Radhakanta
Tripathy, the NHRC passed
the order March 1 after re-
ceiving reports from the
state sovernment.

Tripathy in his petition
alleged that health officials
of Mathili Sub-Divisional
Hospital in Malkangiri dis-
trict had performed a va-
sectomy August 3, 2023 on
one Divyang (dumb) un-
married youth Ganga
Durua, of a Scheduled
Tribe community of
Kosarbata village for the
sake of highlighting in-
creased cases of vasec-
tomies in the area.

He alleged the operation
was carried out based on an
ASHA worker’s report but
without obtaining any con-

sent of the victim and re-
quested the NHRC for an
impartial investigation of
the case and compensation,
and justice to the victim.

According to the NHRC
notice, the state govern-
ment in its reply stated that
compensation of 2000
could not be paid to the vic-
tim as he did not have a
bank account.

This was found to be
against the procedure of
Direct Benefit Transfer and
the amount disbursed to
the ASHA worker had to
be recovered and to be paid
directly to the bank account
of the actual beneficiary.

The operating surgeon
was issued a show-cause
notice by the CDM and
PHO, Malkangiri for the
lapses in determining eli-
gibility and conducting of
surgery without proper
screening.

The NHRC issued a no-
tice to the Chief Secretary

NHRC for 1L compensation to
tribal for forced family planning

directing him to show cause
within four weeks as to
why the commission should
not recommend payvment
of compensation of ¥1lakh
to the vietim.

In reply to the show cause
notice, the operating sur-
geon mentioned that the
negligence had been done
unknowingly by him.

The recanalisation of the
NSV in the case of Ganga
Durua needs to be done
after obtaining voluntary
consent from him.

If he agrees to the pro-
cedure, then the superin-
tendent of SDH, Mathili
has to ensure the provision
of travel, procedure-related
requirements, and neces-
sary coordination support
for the same.

In another report, the
Malkangiri administration
stated that action had been
taken against the ASHA
worker. The Joint Secretary
of Health and Family
Welfare has submitted a
reply to the show cause no-
tice admitting the negli-
gence on the part of gov-
ernment officials.

However, the NHRC was
requested to exonerate the
state from payment of com-
pensation.
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